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SHRIMAHAVIR TYAGI (U £ar Pradesh) -

Sir, it is our business to know why what are
the grounds of her resignation.

MR. DEPUTY CHAIRMAN :
Jjust resigned.

She has

SHRI MAHAVIR TYAGI: A Jomt Com-
mittee is the responsibility of both the Houscs.
We have both selected Members and if there
is any resignation we must kuow the reasons
for it.

SHRI BHUPESH GUPTA (Woest Bengal)
May I clarify? Shrimati Parvathi Krishnan
happened to be on two important Committees
alo/ng with some other Members. According
to the decision of our Party she has resigned
because we do not think that one Member
should be on too many Committees since it is
difficult to dischurge their responsibilities,
Therefore, in the interest of Parliamentary
work she has taken upon hersclf the responsibi-
lity of one of the Committecs and resigned
from the other.

MR. DEPUCTY CHAIRMAN: The ques-
tion is:

‘That this Howse do recommend to
Lok Sabha that Lok Sabha do appoint
a member of Lok Sabha to the joint Com-
mittee of the Houses on the Foreign Contri-
bution (Regulation) Bill, 1973 in the vacancy
caused by the resignation of Shrimat
Parvathi Krishnan from the membership
of the said Joint Commutiee and communi-
catc to this House the name of the member
so appointed by Lok Sabha to the Joint
Committee.”

Tlhe motion was adopted.

THE ESSO (ACQUISITION OF UNDER.
TAKINGS IN INDIA) AMENDMENT
BILL, 1974

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI SHAH NAWAZ KHAN):
Sir, 1 beg to move:

“That the Bill to amend the Esso {Acqui-
sition of Undeitakings in Tncha) Act, 1974,
be taken into consideration.”

[RAJYA SABHA]

Undertakings in India) 40
dmdt. Bull, 197+

As the hon’ble House is already aware,
hy the Fsso (Acquisitions of Undertakings in
India) Act, 1974, rights, title and interests
ol Esso Eastern Inc. in relation to its under-
takings in India were acquired by the Central
Government. Section 13 of that Act provided
that every contract entered into by Esso
Fastern Inc. for any service, sale or supply
in India shall unless terminated by the Central
Govermment within 180 days from the 13th
March, 1974 j.e. on the 8th September, 1974,
be binding on the Central Government or the
Government Company to which the said
undertakings may be transferred. That section
also specifies the procedure lor the termina-
tion of such contracts. In view of the very
complex and diverse nature ol these contracts
and their large number, it has not been pos-
sible to complete the work ol scrutiny of al{ the
contracts undertaken or such further action
as 15 appropriate within the specified limit of
180 days.
necessary to extend the period by a further

As such, it has, therefore, become

period of six months so that the total period

available for the scrutiny and termination

of contracts may be made one year., I would,

therefore, strongly commend this Bill for adep-
tion by the hon. House.

The question was propos=.
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gt s fagas o fEwr ww g
3gF § fgOg F@ F Ao asT
g g1 vEw A fAda Fwr
g Ae-w Fei &1 agg fza
Fgl a1 & T FA@T AT OAR
Fuedl  &OAT w1 A9 &0 faw T
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ward &  Wflgy  uwEEl &9dr Ay
aiaggs, aEre €T FT & famy
@ FdgEw € 39 AN FcEEH
TN WA F&  IAE ST AV
v fadedt g zwi ozTw &



41 ESSO (Acquisition of
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F1 9% faesq a1 f& 6 wéw &
@I AT AT Tg W FIH AR
T I EACII e e e B
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[T AEET & 50 d gl
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FAT W & A g@aq a3 I
frarz a6 wHE 1T a@gar
W gl 7m w4 awaw. g fy
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Feufal w1 wafa agd ¥ fau
ST ZT #AfE ag Wi wAar
A AMAATAZ &, TFETAwae Aaafaed
W ATAF FEOAS F TifAardve agy
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[ sy wan w9
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CALC I I i A T 1 - G 1
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FM g § & fgew  fgai &
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g f® a1 1971-72-73 #T HY
1974 # s a7 wifde  gizg
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afa  wrzAEESTE & §i §
qITE AT VEY B IOH EEIT IW AT
wfask  awar ATt

UF 9@ a9 & @r»:ra'(inn-één
#ag qoar wmgar & =A@
g9 wEET  AFQAT AT SqFedr @it
fergrara  Ggiferas amTqieo &Y
STeT ¥ AT FFT SFAT AT
g7 Zfemm waq w@RIE ZMR
TH 8, Alo TTo Ao Hlo TH A
g w77 oz T gfvEm srow FTOTEe
TE T WEAT Z ! ATHC wEW
fF  Toar sEEAr e g, 3feaw
qIAA FOAGRIT AT TF G
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Teqrd ¥, AT AT TELY  wrgeer
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73 9| 0F ATA F oWAA O §
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TAF AT W AT AAT SAAEAY
FIA AT g7

q AR FAT ARy §oAr
A& Far ARy E, T FT I
w9 fedrgm  @ar =fgn wEE
I A T FAZ TA] AT Gl
gfs aat o= wm frew AW,
Fe2aq W A gE Ad—aT AT
farz wT W &, wrEAsE a8
AT &L TW OIFT AT FqT wAT
madamla Aagea, aga gt
g v Sfmr &Y FE, ¥ oFwAT
A FAT N 1972 FAqE ITWE
FAW AL FT I Feg A 99
AT W AT AR, AT 92T
ad are § Hag ot qear  =gm
fx gz @ o AT & gwr
39 wafAadt ® F9r |ARd oA
g aar AEd g oA afy s
AT @ a1 giw @ ar ¥
ot FHF 99 FafHET W AR
# am @ fwwa o amam sl
g7 @ wEEm Y #%F & omww
Tgar  arfgm a1 dR gEry 3
am fEdr ¥ F ot 9v AR
Frgfvee ol F gged 7 A "0
g M ¥ srwmawn g &
gy &t fagwy §a wafRar g
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T HT OWMIAM FTA AT, WL AR
AT o owr ¥ oA fAw @R
AT g fr gaer oft aredraETo
F7 0 WL FAHT AVET
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mfar gg7 2 fF Az Wl ¥
| gz #7957 2, safqo  owdy
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AT 20 FUT To 3 W 2, ATIA
SFIY  FTANS GgTA &1 FT
FW 7 WG AT A A 1AL
EAER A € o S C A S R €
TZ G AFA A WO AT
81 ey & gafan fF gy a¥
FRAY AR TEAT FEEm F
A frg gwi A g, o awmw
Ft suaeqr fomw AU Ry, few
SHTT AT A I g, 3qY AW Y
a9 sFe qFW . gEn §, 6w
far  ooodfrEeor ymEvEw gy §
FoaT 2 g W fadww vy
gy I & fgdl wr oAawWE Zn
v gafen o faggs w7 Aoy
gmr =z
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’ SHRI NIREN GHOSH (West Bengal
Sir, I oppose this amendment Bill because
it is absolutely counter to the interests of this
country. The original Bill itself was like
that. This 26 per cent share of the original
company was speciallv devised to give them
greater power on all important decisions.
The Hindustan Petroleum Corporation or
Company is only in name. Sir, the Minister
is not listening. An hon. Member is talking
to him. What does he know ahout ojl or
oil products?

SHRI BHUPESH GUPTA (West Bengal! :
I object. Hec is a big farmer. He uses lot
of oil: besides he knows how to oil the Minister

SHRI N1REN GHOSH : Very good com-

ment. I need no object to it.

Sir, T was saying that this 26 per cent equity
share participation is very dangerous. It is
a dead blow to the mterests of Tndia. 1
again say that the Petroleum Ministry under
Dr. Triguna Sen had recommended 100 per
cent nationalisation. T have
Nobody has
it.  So 1t stands. In the intcrests of foreign

repeated it
several times.

carcd to rebut
oil companies, the special device was incor_
porated. told that there
agrecment with the foreign company that they

We are is some
can import crude from the parent company”
T sav it is wrong, false and a le. There is
no such written agreement. This particular
thing you have bestowed upon the foreign
oil company in order to help them send abont
two hundred 1o three hundred crores of
rupees which they can send out from India
and they have done it and'this process will
still continue and it is because of this 269,
equity share that you have allowed. Because
of this they will coutinue to import and, Sir
since January, though there has been no rise
in the OPEC prices, there have been several
hikes in the price of the imported crude of
these forcign oil companies and you are conti-
nuing to do that.  Even Mr. Borooah, your
senior colleague, admitted it the other day
The price hikes
have been done several times and, Sir, you wall
be surprised to hear that since this agreement
and since other agreements like this are going

on the floor of this house.

[RAJYA SABHA]
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to be entered into with the other oil companies
this Burmah-Shell has remaved crores of rupees
worth of immovable property wholesale and
now the loot is taking place. I charge this
Government with allowing Burmah-Shell to
take away crores of rupees’ worth of immovable
property. 1 have reccived telegrams from
the Petroleum Workers’ Union. I told this
here only the other day and I repeat it here
now and you are continuing with this. Not
only that. In Tamil Nadu, the entire transport,
the truck transport. etc. will be given to this
company for the transport of oil and they
contract basis and carn a
This is what is hap-

will do it on a
lot on this score also.
pening. You will be surprised to learn, Sir,
that since 15-7-74, because of this 269, which
the Government has allowed them, the money
has gone to their coffers, not to the Govern-
ment by way of the extra Excise duty which
it imposed. Apart from that, the rates are
now like this: On diesel, it is Rs. 30 per kilo-
litre, on kerosenec Rs. 30 per kilolitre, on
LDO it 1s Rs. 50 per kilolitre and on furnace
oil it is Rs. 38 per kilolitrc. Now, they are
all other
It may take about

going to make the inventories and
necessary adjustments.
six months or so and in the mean time they
have taken several crores: another six months
will be there and they will take several crores
more. So, are you the Government of India
or are you the servant of Esso? Let us be clear
about it and let there be no hide-and-seek
game about it. So, this is what it has come
down to. There has been collusion on the
naphtha business and I do not wunt to go into
the details. The other day it was ualleged that
there was some shady deal with the industria-
lists and several crores of rupees have gone
to the Congress funds. Yes, it was alleged
like this and nothing has been done so far to
relute it.  You come and say, I refute it”.

That will not serve the purpose.

MR. DEPUTY CHAIRMAN : Mr. Niren
Ghosh, you also come and make some alle-

gations. So, somebody must refute them
also.
SHRI SHAH NAWAZ KHAN: You

Jjust make the allegations and we also have
to refute them.
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SHRT NIREN GHOSH: Sometim» I
give the correct figures and facts. Yesterday.
Sir, I gave certain figures, certain facts, and...

SHRI BHUPESH GUPTA : What is about?

SHRI NIREN GHOSH : ....they have
not come forward to refute them. All the
VIPs are involved, very big people are in-
volved including the Prime Minister. Mr.
Bhupesh Gupta, your socialist friend, Shri
Malaviva, the Prime Minister, Air Marshal
Arjan Singh, Le industrialist Shri Bharat
Ram-—all these people are iavolved.

MR. DEPUTY CHAIRMAN : Mr. Niren
Ghosh, you not come to the subject.

SHRI NIREN GHOSH : So, what I say
is that I sometimes give and I have given
the correct facts and figures. The unfortunate
part of it is that the Government has to decide

about all thesc things.

Now I am telling you that you take over
this company. There should he no 26%
should be hundred per cent.
The best thing would be to take over the

business. Tt

management. Don’t pay them a single
pie. Take the management In perpetuity.
Whatever the profits, you utilize them for
the growth of the oil industry in India so

that not a single dollar has to be paid.

You have mismanaged excess capacity,
Another point is that excess capacity had
been regularised at 2.70 million. Now it
has been extended; further excess capacity
is being granted in the guise of H.P.C., Hin-
dustan  Petroleurn Company. But actually
what does it mean? So many million tonnes
of crude they will import. Everybody knows
that the cost of production of a single barrcl
of crude 1s only 25 cents; they are charging
These are the profits that

are being distributed bet.veenn the producing

eleven dollars.
companies It is not because of the producing
compunies. They charge the internationa
price. They are earning super and super
dyofits; and by this back door you are doing
this, you are extending it to 3.5 million tonness
from 2.7 million tonnes.

4—10 RSS/ND/74
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This
Petrol and petroleum

Lastly, T will put you a question.
Is a serious question.
products are the hasic ingredients of an in-
dustry. Why should not there be an equali-
zation of petrol and petroleum products
throughout India. which are essential ingre-
dients of industry? Without steel and coal,
irldustry cannot nin. You talk of a balanced
and proportional and equitable development
of all the regions. of all the States, in India.
You have come uuder the monopolists based
This is a horrible
So I demand o categorical answer
Why should there not be
equalization of prirol and petroleum product

iu the western coast of India.
thing.

to my question :

prices throughout, which are estential ingre-

dients of industry. I you do not accept

that, then you must satisfy us and give reasons
for thus.

With these words, I conclude,

=t Toraie fag (2famom) @ 39-
qarafa i, fFaaF qgq T § A%
§gaar  w4T _F77 ¥ fag =g
gar g1 drgrTer WY oAl § oA
A oW s wr sty fzang
e ...

SHRI NIREN GHOSH : You know some-
thing of Haryana bull, and .

oY vt Fag: sw owrEEl W
gr oAt § orwAfa & faad g9
frard 7" 01

SHRI NIREN GHOSH: ..and being a
kulak farmer, what do you know about oil?

SHRI RANBIR SINGH : I consume oil,

my {riend.. {Interruptions)

SHRI NIREN GHOSH : You get it cheaper
than the rate at which one gets in Tamil Nadu

or in Orissa or in Andhra. You want your

pound of flesh. You are selfish, ..

o T fag: s # 9
1 NTF AT FT AFA O,
HfEs 7 Fo 9wer adET A )
¥ wraw frags s f5 o a@
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[ Torare Tz

g oSt FEEdr AW AT FEI 8,
wifr & gAw qA, A s ARA
FT AT Ged g, weATE g ag al
wift & FFy F §FAl g &

IRE AT HF F WL WTTL I

gwTafa SY, 38 39 ¥ 4T AZ TG
T AT 2or AT gt ar fEEr sfas
mE ¥ wEEA g AT IH A F
gaTd g, F15 T A&y AT fw
gH AWM F UL AA F IT g WIS
Fra fadw ¥ AondErT. =wm
afpa o A wwafat €1 Rw oA
g fsa afs & @ 3, fa=
Afepera & IF AT FAT F W
1 gH T@AT "IN 1 WA AR
g A g foed =W, T37 ardie
ag ¥ giiaw cfagm &1 T A oA
aim fr oag fFON = a= 9T
-l fg=Ee @A ¥ mer
e o o & owET oar fr AT,
FIGTT AT ?rFr TGT TEAT F AW F
37 FvaE  waa % fAm A
zvrarrrwama:vtm«rgra
qEAT T T A A4 W A TEW
T FT wEA A A feaar &
faeem #7 3@ 3T ® F§ ar R
& @ A Ay AT oA
g At T FrE Y FERI TE FT
gear & 39 2 4 uF @waqGv
fe sv A fas gEET FwRT #
g GaT AT A Wi S AW F
TR Hg ¥ qar gEr &) faw
g fa=xr omr grvamr g faw "
QA1 Y wEAGTA F, Fer A
ArgT FT AT R A W7 qewrd §7
931 far g1 w7 ww @ f5
Sq AurA qR fAdd e & oage
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fsg A9z 7 ory @V dq &Y
wtaw A A G e R ¥ fF
N OF oww § 3w T fgEar %
wﬁawwa—'qmmﬁrwr
v o fe wme WA wvmaErl
Foady 25 % O o3z el AW F

FTVAI DTERTOFT AGY AT
IT w4 BT FATT AT a7 g

T FL@ A f FI94 A WA F
Ft wfaw & 39 ¥ F@w mE dar
T B A S OFT @ RIOEOr AT
TET g AfEA AR T gwEr A
A T PAT AW T F AVEA-
T R AIFE FA ST TR F1 WM
F24 3 f7 zw oz faesh Fafasy
F oqwr Ay § W ow@ i 9w
g e ¥ a1 wrew fafaet
w7 gar af  FEa-faw omfe,
afamfiat ®iw "TE F FEEE
fax faar, § 7 99 @wg FEr o47,
A IEE g 7 @ fFoam &

S LG P VI i B .
fger %, 3w AT R omge oar

uF ®F W Ag TW @ F faEe
! 3® W 3T AT A AT FEN
S A o M ot A
v Ay AvFRT 39 &1 fagrdr ad-
Al Eiil 4 fow 37 F1 qIHIT-
S B T L G
37 F1 fe@rdt 3|™T 21 FUT gF
af Wi, ®F FE AT WA, 5 %
AAET I AT HE gEyw fawr
TAT FEY | RW R ATERY FF I
0 ® AT HIF AL WA I
T T A K qZ A AFA AL
@ FIT FHN FIE TRV AED FT
aFat fa ag 3o ag s o7 foer & ;s
¥ Fw A a2 B wvaTd ¥,

~yr Dy
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(r@ar et 37 H sy o qg |
fasft s F1 wwar o %5y gy =
W F AR AT oA
TO A% FET & fF ogm wemie
qOE g7 qY § s gmlvw 3w
T A R AfER oAz um oAer b
v #ra 3 F weame 7 (yFar
FAT AT 23T W 09 Hq U
T TSI GVE &7 ¥ o
a@t " own & owiv fod o3
FOT ORI AN A ¥ Frewmd &
ELUNES U e+ il Co
GIpE) f’»i'\"r’fr"l' CIC T EIE K
ARA AET T {1 qvias Gomr w3
T A W A W oW e
& o e oar feow 3w o
HIT ZH UF WITGF FraT, qarvAne
BT FAMI ART § W UF A%
AT Z=T w1949 FTAT AR
§ A I A ATE g ¥ owEw
R A W oar WY & frow
Foafrad &1 owm owwy & fa
A AT A g g oW A 5
ofgT #1 AWM FEH ¥ faw mz oqre
faadt 27 & ager mfw ¥ i
YT AW, A U T OWT AL AW
I OART A Wi AvETa S wv
ST ARE & S &1 g ww o ar
A & AT wr oar fweAy zav
WA BT OIFAET WA AR P
AW, & 431 g @wAr g oo A
TS ¥ B faa o § gewrd
89 ¥ FW S@Gr E, wTeary g9y
FT FZ 37 g ft I gy
F ot mEw W ad awy §7
T wE T A oAz &7 a2
SCANIE (I i O S
WF FIW K ogwrAm & a7 F

5
g
A
d
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WM waqFAT B0 A WAL A
FIH GgAT gE 21 w1 W
ary Al FF GFATE W THA g
#1 wg wEAT & WT 9@ aw @
QW@ g

LGS A ¢ 1 A G O i
& 3y ¥ Ffext fawe s g
FH A FAT ATEAT 2 fAger A
Fofvar #1 ¢ uE GET o w1 AL
oA E afEw \d am
gt =l

EIEIE e | At T L
FET ET A% =T K GEEIT F
fam q€q o1 w@r 1 aq FTCE
TN GwmETy o AT 9wdl g O |
UF |OT AT WI-S@r a9 Jar g
AT FIFTATIN TAF  HIT TAMAT
FAAT CaAr ARy 4 fr wer A
THFT FIN IEeA gAY 21 e
U AT AT AE DHAT- F ST
¥ AT T TAAT HAT TR AL A
fe Mz ag S 2, T FTOIAT R,
Iz AT AR FHAT 79 AF 1w A
T fr wm =R 2 oS s
g o3mar wFET F AT fmar s
A3 g 2 F owey feadr
TIT AFATE AW ¥F o U o
T ad g & @xar 2 F®
¥ WRG H, 6 WA K AR A
wars fAeAT & A1ST AW HATH aF

T atF 3w owEEer H
Zgar 3z € f@ wv oz @™ W

T rsas g1 1 fFAwr 3w aEEm
I R G ATATE L TR AT ATiEA
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o =1 &rfe |

SHRI K. N. DHULAP (Maharashira) :
Mr. Depuly Chairman, Sir, I rise to make
my observations on the ESSO (Acquisttion of
Undertakings in  India) Amendiient  Bill,
1974,

At the outset, Sir, I will charge the Ministry
with ncgligence and taking Parliamcnt for
granted.  Sir, this amending Bill was publishe!
on the 29th August, 197F [t was imtroduced
in this House yesterdav, the 2nd September,
1974. Today the hon. Mmister wants it

to be passed by this angust House.

Sir, the time envisaged in  the original
scction 13 of the parent Act was 180 days.
It was to start from the 13th March, 1974.
So approximately now the last date must
be 13th September, 197+4...

SHRI SHAH NAWAZ KHAN : 8th Sep-
tember.

SHRI K. N. DHULAP : .,.8th Scptember.
1974, Now the Government wants this
legislation to be rushed through, and, there-
re, I charge ais slimistry of negligence,
The Govemmeut wants this legislation  te
be rushed through wheu they «ome to know
that Locause ol the comples natare of the
contract 1o be terminated withu 180 days—
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contracts for service. supply and sale-~they
could not complete the finalisation of the
issues that wore before the Minidtry. Sir,
it would be In the fitness of things if I asker
the hon. Minister to supply thiz august House
how many contracts were there categorywise
So
How many cont-

in relation to sale, service and supply?
three categeties are theve.
racts ore alrcady ferminared by the Ministry ?
This is absolutely nrcessary, because in sub-
section (2} of section 13 of the parent Act
it has been stated very specifically. The
obligation is on he Goy.rnment to see that
the contracts which are not beneficial to the
Govt. Company or the Government should

be immediately terminated. Section 13(2)
of that Act reads like this :
“The Central Govcrament may, if it

is ~atisfied that any contract referred to m
sub-section (' is unduly onerous or has
been entered into in bad faith or is detri-
mental to the interests of that Government
or the Government Cowpany, by order in
writing, either terminate such contract or
make such alterations or modificttions there
as it deems ht.”

This is obligatory. A statutory provision
las alieady heew made o the parent Act
that 10 the financial interest is jeopardised
because of those contracts i connection with
and  service,

sales, supply they should be

terminated by the Government and even
though the word ‘may’ is used in this sub-
section that ‘mav’ means ‘shall'.  The Govern-
ment Las to sec that no financial loss s caused
to the Govt. company or (o the Goveroment
since the Government has taken over the
undertuking. So I want to know from the
hon. Minister how many contracts have been
terminated by the Government as is envisaged
by sub-section (2) of section 13 of the original
Act.

have been delayed;

Then we could know
then

what hias come in the way of finalising and

we could know

terminating all the contracts which were in

why these things

existesice at the time of the taking over of

So this
is absolutely necessary Therefore 1 would
request the hon. Minister to take the House

the company by the Government.
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into confidence and give us a little information
as to how many contracts have been termmated
and within the Cirther period of six montha
for which extension has been sought whether
all the contracts are likely to be fullv e<amined
hy the Government and those which are
detrimental to the interssts of the Govt. coms
pany or the Goverament will be terminated
within that perind. The Government should
not come to this House again for an cxtension

of the period.

Secondly T woull like to make a small point
of.

for

which the Government should take note
While the negotiions were going oa
taking cver the 1SS0 big salaried officers of
the Government were there and they ought
to have gone through all thrse coni. .ots at
Why
they could not have envisaged at thu. tme

The
should

the time of taking over the company.

that this is goinz to take more time?
officers who are respontible for this

alsa be taken to task and they should he
held responsible lor not terminating the con-
the

relevant section inn the parent Act and  thereby

tracts within the time as Is visualised by

causing financial loss to the (ovr. company or

the Govt,

With these words T have done.

SHRI BHUPLSH GUPTA : Sir, I would
like question only, Now
the officers ate very importanr. What , has
Lappened o Mr. A.P. Vermn of your Minitry?
{s it a fact

to ask him one

Wiiere has he yone now” that
vou have given him a promotion and sent him
to a higher position despite the fact thay the
CBI dossicr 1+ [ull of corruption charges agaiust
him? Did you verify from the CBL as to
what were the charges and allegations agawnst

him some of which have been proved to the

satisfaction of the CBI before sending him
to the Indo-Burma Corporation?

MR. DEPULY CHAIRMAN : Yes; the
Miister will reply now.

SHRI SHAH NAWAZ KHAN: S,
Bull hefore the House is a very simple one.

SHR1 BHUPESH GUPTA : Sir, only

the simpletons will think it a simple one
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SHRT SHAH NAWA7Z KHAN : All that
is desired to he done is to extend the period
As I have stated,
there was a very large number of con racts
which the ESSO Company had entered into.
These contracts were of two different types;

from six months to one year.

one wis long-range contracts which were
entered intn by the Company with bigger
houses und bigger firms. They were long-

range contracts extending over long periods.

There were short-term which

contracts
vere entered into by various regions and bran-
ches. For instance, a ccntrart has to be
eantered into with the retail dealer for every
pump that is given on contract to somebody
else. So, there were theusands and thousands
of such contracts. We appointced a committec
consisting of officers of the Ministry of Petro-
leum and Chemicals and the Ministry of
Finance. We also appointed a task force
consisting of officers of the Ministry of Petro-
leum and Chemicals, the Finance Ministry
and the Ministry of Law. Some of these
contracts, we found, were of a complicated
nature. They require very detailed scrutiny
in each individual The long-range
contracts are the more important ones. There
are a little over a hundred contracts which
have to be thoroughly scrutmiised. Eighty
per cent of the work has been completed.
Because these contracts are of a complicated
nature, after the 8th of September. ..

case.

SHRI NIREN GHOSH : What arc those
complications and what is the nature?

SHRI SHAH NAWAZ KHAN:
become binding on us.

. .they
Therefore, we have
come forward with a request that this House
may be lind enough to give us a little more
time. It would be our endeavour to complete
this job as carly as possible, but as a4 measure
of abundant precaution we have asked for
a period of six months. The other matters

which were raised were of a general nature.

SHRI1 NIREN GHOSH : No, it was speci-
fic. What about equalisation of the price
of petral and cil products throughout India?

SHRI SHAH NAWAZ KHAN: These

were thoroughly discusced when the main
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Bill was under discussion. Under the ESSO
takeover Bill all these points were fuuly dis-
cussed and I do not think any useful purpose
will be served by repeating the reply shich
my senior colleague has already given.

SHR1 BHUPESH GUPTA : My question
has not been answered.

MR. DEPUTY CHAIRMAN : The ques-
tion is :

“That the Bill to amend the ESSO (Ac-
quisition of Undertakings in India) Act,
1974, he taken into consideration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN : We shall
now take up the clauwse by clause consider-
ation of the Bill.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI SHAH NAWAZ KHAN: Sir, I

nove :
“That the Bill be passed.”
The question was proposed.

SHRI BHUPESH GUPTA :
it has been said as to why we all oppose this
I asked
him a question to which he should have given

Now, Sir,
Bill and our opposition continues.
a reply. You will see how it is relevant be-
cause cettain deals with the foreign oil com-

panics have been entered into by some officials,
some of whose records are extremely dubious .

SHRI SHAH NAWAZ XKHAN : Sir, may
1 reply to Mr. Bhupesh Gupta?

SHRT NIREN GHOSH : You reply to my
equalisation point.

SHRI SHAH NAWAZ KHAN : Mr. Bhu-
pesh Gupta wanted to know what has happened
to one Mr. Verma. Frankly speaking, T
do not hnow at this moment what job he has
been given. I will make enquiries and let

him know,

SHRI BHUTESH GUPTA: I am very
glad...

SHRI NIREN GHOSH: He has not
replied to my question.
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SHRI BHUPESH GUPTA : Ask when you
get up.

Sir, he does not know. He should find
out. I just give you very little information.
Mr. Verma was in your Ministry. Against
him there were very serious charges of collu-
sion with foreign interests, and in many of
the deals with the foreign oil concerns, he
played an important part, with a view to
helping the foreign oil concerns and other
agencies. And he had been known as a man
of such type. The matter has been brought
to the notice of the Minister; the matter
has been, I believe, brought to the notice
of the Primc Minister that this gentleman
Mr. A.P. Verma, should not be in any res.
Then we came to know
As I said, Sir, I know it for a
fact. Now, let him inquire it from his own
channel by asking Mr. Mirdha. Let him
come and say after enquiry that the CLI
does not have a heavy dossier about Mr. A.P,

ponsible position.
about him.

Verma. According to my information—and
very reliable information,—the CBI dossier
about his malpractices, shady deals and
corruption is quite a heavy one, and that
should be known to the Prime Minister, to
the Minister and others concerned. And
Tam surprised, even so he is getting patronage
like certain other people in the Ministry, from

the Government.

Now, I think the matter has been brought
to the notice of the Government by a number
of MPs, Nothing had happened. All that
I would like to say in this situation when the
Government is taking over something, that it
is very important that you eliminate all offi-
cials against whom there are serious allegations
—allegations, I am saying very carefully—
of corruption and collusion, collusion with
the foreign oil interests. Over the past several
years, the foreign oil interests, ESSO and
others, have created a lobby of their own in
the Ministry, and it is well known how some
of them had been functioning.. .

SHRI NIREN GHOSH : For twenty years.

SHRI BHUPESH GUPTA : For twenty
years or so.
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The time has come today, not to go in for
this kind of a denl, but to outrightly national-
ise  these concerns and take them over—
ESSO and others—and see that the Oil
Ministry is rid of such officers and such other
elements—one of them I have mentioned.
I hope he will make enquiries and let us know.
Anyhow, I demand a thorough scrutiny in
the light of the disclosures made in this House
and the other inlormation that the Govern-
ment may have of all those officers who are
with big
busine.s including the foreign interest and

suspected of having connections

who are taking advantage and benefit out

of them in some way. !

M1§ DEPUTY CHAIRMAN : The ques-
tion is :
“That the Bill be passed.”
The motion was adopted.
MR. DEPUTY CHAIRMAN : We adjourn

till 2.15 P.m. and we shall take up the discus-
sion on the situation in Bihar.

The
lunch at nineteen minutes past one of
the clock.

[House then adjourned for

The

at two

House reassembled after  lunch
the clock,

Chair.

minutes past two of
Myr. Deputy Chairman in the

DISCUSSION UNDER RULE 176—RE
PRESENT sITUATION IN BIHAR

MR. DEPUTY CHAIRMAN : Mr. Niren
Ghosh.

SHRT BHUPLESH GUPTA (West Bengal) :
On a point of order. I am not opposed to a
discussion on Bihar. I do not say that you

should rule out the discussion. Since you
But I

want 1o point out a thing for future guidance.

have admitted 1t let it take place.

Bihar has a State Government. It is not
Rule.... (Interruption
I am not comirg in your

under the President’s
by Shri Rajnarain;
way. You will have your say. But I would
not like you to follow this double standard.
When we want . discussion, on Maharashtra
you deny. When we want a discussion on

U.P. you deny. When we want a discussion

o



